BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNAI

ORIGINAL APPLICATION NO.74 of 2022 (SZ)

T.Rathnasamy,
s/o.Thayandasamy,
No.530/2A1B, Myvadi Village - I,
Krishnapuram post,

Madathukulam Taluk,
Tiruppur District.
...Applicant
Versus

1. The District Collector,
Tiruppur District,
Tiruppur and 8 others.

...Respondents

REPLY STATEMENT OF 9"" RESPONDENT (K.M.S.Karuppusamy)

I, KKM.S.Karuppusamy, son of Mr.Subbaiyagounder, do hereby solemnly affirm and
sincerely state as follows:

. 1 am the 9" Respondent and | am well conversant with facts of the present case and
thus competent to file this reply statement.

. The 9" Respondent submits that the Application filed by the Applicant herein is false,
frivolous, vexatious and unsustainable both in law and on the facts of the case. The

facts of the case is set out in brief hereunder:
FACTS OF THE CASE:

. The 9" Respondent submits that he along with one Sivaraj are the owners of land in
S.F.N0.481/1B of Myvadi Village, Madathukulam Taluk. In the said land, the 9"
Respondent is running a quarry in the name of M/s.KMS Karuppusamy Quarry. It is
submitted that the 9" Respondent herein had applied for obtaining quarrying lease and
accordingly lease had been granted in favour of him under Tamil Nadu Minor Mineral
Concession  Rules, 1959, vide order dated 10.05.2004 bearing
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Na.Ka.No.544/04/M.M.2. The said lease was granted for a period of 5 years from the
date of sanction of the lease.

. The 9" Respondent submits that, after the expiry of aforementioned lease on
09.05.2009, the said co-owner of the property S.Sivaraj had applied for procuring
quarrying lease. In pursuant to this application and no-objection given by the Tahsildar,
Madathukulam and Assistant Commissioner of Geology and Mining Department,
Tiruppur, the 1% Respondent herein had sanctioned a lease for a period of 5 years
from 2510.2010 till 24.10.2015.

. The 9" Respondent submits that, thereafter, the 9" Respondent had again applied for
obtaining the quarrying lease after the expiry of previous lease and after considering
the no-objections and recommendations received from several authorities, the 1%
Respondent had sanctioned the lease period for 5 years from 28.02.2020 to
27.02.2025 vide his order dated 28.02.2020 bearing Na.Ka.203/2016/Kanimam.

. The 9" Respondent submits that M/s.KMS Karuppusamy Quarry had also obtained a
consent to operate under Section 21 of the Air (Prevention and Control of Pollution)
Act, 1981, from Tamilnadu Pollution Control Board vide order dated 09.07.2020
bearing proceedings No.F.1415/TPS/RS/DEE/TNPCB/TPS/A/2020 which is valid till
20.11.2024. 1t is further submitted that another consent to operate dated 09.07.2020
bearing proceedings No.F.1415/TPS/RS/DEE/TNPCB/TPS/W/2020 under Section 25
of the Water (Prevention and Control of Pollution) Act, 1981 and the same is valid ftill
20.11.2024.

PARAGRAPH WISE REBUTTAL:

. The 9" Respondent denies the averments made in para-1 of the application. This
Respondent submits that although the applicant states that he is the owner of the
agricultural lands in S.F.N0.530/1B of Myvadi Village, Madathukulam Taluk, the land
record of S.F.N0.530/1B shows that it is a Government Poromboke land. Thus, it is
completely false to state that he is the owner of the agricultural land in S.F.N0.530/1B
and he is put to strict proof of the same. This respondent further submits that the entire
cause of action of the present application fails, when he has no title to the said land in
S.F.No.530/1B.
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8.

10.

11

The 9" Respondent emphatically denies all the allegations made in para — 2 of the
application as false and the applicant is put to strict proof of the same. This Respondent
submits that he has not made any violation of the Rules and Regulation not the circular
of the 4" Respondent. It is further submitted that the 9" Respondent had laid down
proper approach roads within the quarry and outside the quarry, the pathway belongs
to the government where this Respondent has no right to lay down the roads. It is also
pertinent here to mention that the Panchayat Madathukulam had passed a Circular
proposing to lay down the approach roads belonging to them.

The 9" Respondent denies that contentions made in para-3 of the application and the
applicant is put to strict proof of the same. This Respondent submits that it is false to
state that the applicant’s house is situated just 20 feet away from the pathway and his
agricultural well is situated within 40 feet from the said pathway. It is pertinent here to
mention that it is the 7" Respondent’s land which is situated adjacent to the pathway
and the applicant’'s property is situated approximately 81 meters, i.e, 265 feet.
Moreover, the 9" Respondent submits that a bare perusal of the topo sketch of the
Village would go to show that the Applicant’s land is situated on the other side and
much farther from this Respondent’s land, which would make sufficiently evident that
it is impossible for the Applicant to be affected by the dust emanating from the 9"
Respondent’s unit. Thus, this Applicant has suppressed the material facts and had
approached this Hon’bleTribunal with unclean hands and for this reason alone, the

application is liable to be dismissed.

The 9" Respondent denies the allegations made in para — 4 of the application. It is
submitted that all the roads within the quarrying units have bilane road system and as
already mentioned above the Panchayat Madathukulam had passed a Circular
proposing to lay down the approach roads belonging to them.

The 9" Respondent denies all the averments made in para — 5 of the application. It is
utter falsehood to state that there is abundant air pollution and that huge amount of
dust particles are being deposited in applicant’s agricultural crops and the applicant is
put to strict proof of the same. As already mentioned above, this Respondent’s land is
situated far away from the Applicant land and at a distance where pollution is not
possible. In addition to this, it is pertinent here to mention that it is false to state that
the applicant’'s house is situated in the said land and there is dust particles all over.
Although the Applicant has shown the approved building plan, the title of the land itself
has been objected by the neighboring land owner as the Applicant had proposed to
construct the building in the land which does not belong to him.
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12. The 9tth Respondent denies all the allegations made in paragraphs 6 and 7 of the
application. The 9" Respondent submits that the representation dated 14.05.2022 sent
against this respondent is nothing but harassment as it has been falsely stated that his
residential building and agricultural well is situated within 20 feet and 40 feet
respectively from the mud pathway. This respondent further states that he had
obtained all necessary sanctions from the 1° Respondent as well as from the
Tamilnadu Pollution Control Board to run carry out the quarrying operations. While this
being the case, it is completely false to state that this respondent is carrying out illegal
quarrying operations. Moreover, it is submitted that the complaint was filed only against
5" respondent and this respondent has no nexus and knowledge about the illegality
committed by 5" Respondent. Thus, it is completely false to state that the 9"
Respondent is also carrying out illegal quarrying operation. It is submitted that this
respondent is carrying out the quarrying operations only after procuring all necessary

permissions and sanctions from the concerned authorities.

13. This Respondent states that all the grounds stated by the applicant are false and
concocted and merely raised with an intention harass this Respondent and to stop the
operation of this Respondent due to the personal disputes between the parties.

14. This Respondent states that the applicant has belatedly filed this application after the
limitation period and this application is liable to be dismissed on this ground.

15. This Respondent reserves its right to file any additional reply, if necessary.

Thus, for all the reasons stated above, the present Original Application is filed without any
proper evidence, based on incorrect information and with malafide intentions by intentionally
suppressing and distorting the facts. Therefore it is most humbly prayed that this Hon'ble
Tribunal may be pleased to dismiss this Original Application with costs.

Aoy A S -

COUNSEL FOR 9" RESPONDENT 9" RESPONDENT
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Krishnapuram post,

Madathukulam Taluk,
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...Applicant
Versus
1. The District Collector,
Tiruppur District,
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INDEX TO TYPEDSET OF PAPERS
Doc. | Date Description Page
No. No.
1 10.05.2004 Order of proceedings of District Collector, 1

Coimbatore
25.10.2010 Order of proceedings of District Collector, Tirupur 8

28.02.2020 Order of proceedings of District Collector, Tirupur 18

09.07.2020 Consent order to operate under Section 21 of the
Air (Prevention and Control of Pollution) Act, 36
1981, from Tamilnadu Pollution Control Board

5 09.07.2020 Consent order to operate under Section 25 of the

Water (Prevention and Control of Pollution) Act, 43
1974, from Tamilnadu Pollution Control Board

6 Land record for S.F.N0.530/1B 51
Topo Sketch 59

Photographs from Google Map showing the

distances 53

DATED AT CHENNAI ON THIS THE DAY OF SEPTEMBER, 2022

Aoy

COUNSEL FOR THE 9" RESPONDENT


Akila Senguttuvan
1

Akila Senguttuvan
8

Akila Senguttuvan
18

Akila Senguttuvan
36

Akila Senguttuvan
43

Akila Senguttuvan
51

Akila Senguttuvan
52

Akila Senguttuvan
53


B LY )
s
A9y L e s 1
9 -$ f L
._ S T 1
BT Yy
" o "
. Logwy S S T
SRR
v

l

" -Garag Dretl %mvgm 61.*3!nm(gpaa;gcmsgyLT
@&*N& "’@B“}Wﬂ ﬂ'!ﬂb QOG'U.‘o

Be8p544/04 /aiy sg,.z | B Eﬁ‘ﬁﬁlocﬁu‘“a

R
Ty g - wussi Msﬁagﬁ -epnaw .
ik Ty § gwmz.czal/lm(ugm -®
s : 13500098, up TEnsnom SH-
b i fﬂ.’"‘"g Qug:ip ﬂ(b#& qeund Can 4n.Cs.
e age al Gghll?rr ,;s/au- agcusqgi_a

EaAp =T

“G'E ﬂ@o, Szzbqaunﬂ Oltie & Gy
DY SR 220 3040 #/Qupsl

§ e pdl yeldummay, yaituis oo

sgae (Sdplh) soa efirddud =
D & ,mrm.so 2404 . i vEaud uoh

1

»

'_ G%rram nrafLd, o mmﬁcﬂémL am..ﬁ: enary &nangi
wQoF ‘é’f@uqamﬂqgrw s-aﬁ&lsez agt vsaflp een F.Ca.
ap a‘ﬁ.&guqenuﬂ B/Qu. auc.: ST o U eGpuaVECUE AL,

an_l_‘ﬁ ovemry domb, ye m.481/lf-ﬂ(ul-ﬂ) 1e2F-002p&,
voSuagia vl SR Fisaass / &ngg«m ErEE g

@5@6 gﬂ'lﬂﬂ Qmﬁ &(ﬂlllm a;g@& Gam. uvﬁmm gmm L
. ) ) L

<

org mmwsﬂabuam e’ L —
“REEN apasd 102876/5MEe22.340
SAEE ca ~:s\:swsmamh suirlUFswanie

: nl'cjs;iﬁu\a\@g’m_ﬁuns Cupuy
£y ‘T'gﬁcauéﬁu asp QupuLaPas
. S 73‘-@ aphs Canel yoshdoa
ﬁ“‘#&ﬂﬁwwﬂﬂrﬁ (E}M m m‘ﬁikw;-éfwmsd@wnﬂ &0
qugﬁﬁa Qaﬁa‘mwaﬁ sam atigbduy (sailp) pas goibesar
sanr GEsas o o “opl's  Can - Lﬂum,srru yoUras® UELT e
B1i5-gun WPSTOH Hu.CE&.ad.aPp. sguysmd{l) upad duong (2)
5/0U.sHCuaqaLy $d0ungle SELre unsdububLg a@gd [sp
SLGHUELTSTOW giCsuaa auldae o asdeibs sdusay s@
adbeasns QF dseuwans .

5)Coed GuVsas afobysisaléo sl sund BHsas o dnd

apbs Canru Uohsru yournas SqALHL sSqéng ysT deiiSe dpbEs
'.crm 1.5d.f. Osmawdpis, avary mﬂwausarrmgg cum’_qamzba

_____ 1 A P A e~ 08 a % af S = _ o 8 a_



Akila Senguttuvan
1


mgﬁguu,umﬁdﬁ 300 ubgsirty a@acbow ﬁiﬁﬁ/ ' %

abdankshEL dboyaush copar <Fop asmis y
eflanay. | Cuph uolsmy HoBa eaphsubs uisHu

dpfe uegd a'-&e-'epﬁs:ré §5d. aQguawalp o '

Qebasu i, 8¢5 Cumd Cupus -yubdy dpbad Buorag 3 D
 dosera eshber® @ b6 ashansg 554. Qsaaveldh —— ‘
Qedasnaql, 905 Cund Subuy yepds dppab fuprag

U0 g o e:'rri:&en'h': arks- Gspana "1)2401!5'.-. Qsr

Qcda sraqk asise N@5TIgHO eunid Shsas edibl

s uiFees QFbuerd e U Em o Qaiaﬁm{rﬁﬁ_ﬁg..

Cuag® UnBsry Yoy 300U} &P paald phsh/ aS@sdNucL
FEonoasd goddas eg avary donw SRare sEaol
STHE gadSsTanhs , o

°) cmCa, eowasiGulaL afih WHEEH S rul, .o,

481/1U(u6d)125050 Qepfy unbuaqia Sobims 5.

FoTw pubpawsdieinl, suBise dpaiis sege

- E28Ee Bubseasatae.sil gy B dek i sou bega =0
& LY «ﬁ%é': ,

. e ) reng g:ﬂuuaaéuéq
LT Sagiow  aFgp Sy Bulmwmargiy "aq,mmsu &
wmqn? 40 mak, wegpp, sghys midsr ),
wfﬁ@nﬁugaﬁcuaqﬁgﬁ BEE Hg-C& . alf. ap
e dagdh spga s oy L
PERL Eraizhs meg 6 &
w8 E gameiupdp g

€]
Gaa;}ﬁ@g_ﬁ

> SEHYFT ) .
6%5@5 SBUE 5
BE6 g mrl

W o g _ s uoal. sdugbars
dr-Cs.ap.ap. sghpsmd > . . CEraag 3
s/6014. Cu . GylELy o itk T
Ged1.1382 agﬁq&nﬁg-ar& = 5 "
anary, eonae alfLme .00 32 e
pehk eELrBAwE, eodmm. . . .. . : -
F&RE domu SRans quaol, anamy, . ‘ " '

N\

o


Akila Senguttuvan
2


1 195911» 5% a(bmma,'aw m‘! i as ddens I @y

. o @ sEGATae @ESAnassTHd. e3pas. 90u.6§0U;s.enw
Mwmmaw ' 0 ouop 15 ismlantd wralc
sa.wwmdw Fusy Gade dao sotluss
T cadpn, T F 4 :

2, . -emod apsEd Llsu,éﬂw&*(bc,srram, uguyg fAritaa,

c)z.mam.rr ciwas u.loo/-dmb O s cam(blb

-

3. 8igac e.mmw W EGIYCL. u@duﬂw stpwTa as, IV,

T - edasdad, SdInd sdwgw wleGow e..m:..dauut_ Caddpd,
.'.@qumée Uudiued . QUi isa u!u.d‘ O Tar JupeEd atbasmm
“h.m_da& &urg’ £ :

I T mnmmwa aarraq, aéamaumb Cudst. mas SPEBSG.
it _"s='« b 5 9593&: ac&(b gwgb,zsrr@ A0S0 I8 63 . Qgad 94 gam oy ‘gp &
it aﬁ@mmamm eMwary . w;éﬁ Gﬂ% Ao qaalGumry
.JMm emwar] W%%mwdg I Csuaa QRAM
" Qaw S Gaties, -

5, .qﬁﬁmagrrmf -gadg Mauuu, W ug,-jdéz mSm)amm
05 aﬂmmaa, '

seaEA 1969-b sc0
a)wad;o 00!@15 dmadi srd 36(1)e) aapmagmg
: MJMM Badp b, -

\Gﬁpaa ;.mmgs a:_wr&auutﬁm bhﬂﬁgﬂtaamﬂ@ Qe UL

4haBée vavunas cascEgy:, ggwrda) UACaLL o mal
- uurrmm,!spsb Cacipy, marm OE%ﬁguuL_L_ 3 ae it

M@aag 3g8tuess Cammamrd é%:mrrg omrfuulesa Cacipld .
} //'2.

.
. . .
LR S L . . o

.-‘/. ;


Akila Senguttuvan
3


TR

.
T

e o oot

—mum-n.uﬁﬂgsggﬁagfﬁfa aarKasiug
G54, yptugpd CRvd, @

13.

14,

| Gwé&mduu_ AUl sae dmeﬂma 2@EILE sOISAD BEL en -

/2 / T

an’saé Ilud groa aa, |
'~. BT.010 3duwﬂmm WapuTa
-SHBaLY Meatm miLid @z_:.uiacaﬁ @MMMDGW o ¢
Japs a@ud GudD SUGHT APreds Cacpd, GLHEILAME

ERUha A aCGaTd ﬁaaam;mymﬂ}w g o ans
. QoduBuL e @oﬁancmn wasud 4 maaﬂﬂ “ﬂbiiﬁmﬁaé

_uu.. G,s,sqa e.nmub 3o G)OlOtuuuq;L.. eeaﬂ .ggmrré"‘?emu@m
dedba Gﬁﬁaaannﬁ B CangasdC A @mecﬁ?

~88GE LG Tipas @uss ‘QodulUpn, GubadL

-nuk,smafsdt wuﬁgdubgnéﬁa} Sepda AQussoasd whHod’

19593 386 pAdETR Qaaam o0 Qs QM SAuad o
AYUUOLYD - GFpessrot Garm) ua qmm Capid,

CudEPiuls AU sONSBAT proma Qombu(bwa g.g,duu@:b

.ﬂowbdﬂ Wpapadsa elute TSpasc Qo i aslwiiuehd.

GorAGL QudasmdBECurs oadamts s T ——
vwlupsssaLrs, * -

N

-
s

-‘Jj

..; . vq""
- mrre.a_:__va;_e‘zugcsg

- "aﬂmmqgann



Akila Senguttuvan
4


Order of Proceedings of District Collector, Coimbatore
Before: Mr.S.Kosalaraman, E.A.P.

Na.Ka.544/04/M.M.2 Date: 10.05.2004

Subject: Mines and Minerals — Udumalpet Taluk Mivadi Village — Ordinary
stones in S.F.N0.481/1B (part) measuring 1.25.0 Hectare — order
passed for request to dig gravel by Mr. K.M.S.Karuppusamy, son of
Subbe Gounder.

Reference: (1) Mr. KIM.S.Karuppusamy, son of Subbe Gounder Petition dated
22.03.2004
(2) Inspection report of Assistant Geologist and Deputy Tahsildar
(Mineral) Dt: 27.04.2004
(3) Inspection report of Deputy Tahsildar (Mineral) Dt: 30.04.04

Order:

1.

Mr. K.M.S.Karuppusamy, son of Subbe Gounder, Karuppusamy pudhur, residing at
1382, Maivadi Post, Udumalpet Taluk, Coimbatore District has applied for Quarry
Lease License for 5 years to carry out quarrying of ordinary stones and gravel sand in
1.25.0 hectare of land in S.F.N0.481/1B (part) in Maivadi Village, Udumalpet Taluk,
Coimbatore District as seen in Ref- 1.

The petitioner has filed the petition in the appropriate form and has paid Rs.1500/-
towards the application fee in Indian Bank 102876 dated 22.03.2004. Further, the
petitioner has also submitted a copy of the Village Accounts.

An ‘A1’ advertisement was published in the said village in connection with the
petitioner's application for lease license. No objection had been received.

The proposed area where the petitioner has sought quarry lease license to dig ordinary
was jointly inspected by Assistant Geologist and Deputy Tahsildar (Mineral). In the
report of Deputy Tahsildar (Mineral), it is stated that the present land under
consideration jointly belongs to Mr. K.M.S.Karuppusamy (1) and Mr.Sivaraj (2) sons of
Subbe Goudner jointly under patta No.815 and the other patta holder has expressed
his no objection by way of a ratification letter.

Moreover, in the joint inspection, it has been mentioned that the proposed area where
the petitioner has sought quarry lease license is situated at a distance of approximately
1.5Kms from the eastern side of Kannappa Goundenpudhur, that there is no village or
approved residential plots within 300 meters radius of the present field under
consideration. Also, it is informed that the low-voltage power line in the proposed field
is running at a distance of 55 m from north to south in the eastern part, and in the east
of the said field, the Amaravati main canal runs north to south at a distance of 55 m
and similarly in the east of the said field, the Amaravati main canal runs north to south
at a distance of 240 m and it is recommended that steps can be taken to issue quarry
lease license. Moreover, the Village Administrative Officer, Maivadi has given a
certificate stating that that there is no village or approved residential plots within 300
meters radius of the proposed land under consideration.

Therefore, quarry lease license is ordered to be issued to Mr.K.M.S.Karuppusamy son
of Subbe Gounder, residing at Karuppusamy pudhur, 1382, Maivadi Post, Udumalpet
Taluk, to land situated in S.F.No.481/1B(Part) measuring 1.25.0 Hectare for the
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purpose of extract ordinary stones and gravel sand for a period of 5 years from the
date of granting the lease under Section - 19(1) of Tamil Nadu Minor Mineral
Concession Rules, 1959 and conditions prescribed in the lease agreement and subject
to special condition that due protection must be given to land and Amaravathi Canal
which is located in the eastern side.

For District Collector
Coimbatore

Mr.K.M.S.Karuppusamy,
Son of Subbe Gounder,
D.No. 1382,
Karuppusamy pudhur,
Maivadi, Udumalpet Taluk.

Copy: Tahsildar, Udumalpet

Annexure — Conditions

Na.Ka.544/2004/M.M: Date: 10.05.2004

1.

As mentioned in the appendix of the Tamil Nadu Minor Mineral Concession Rules,
1959, a lease agreement should be prepared on stamp paper and executed in the
presence of the District Collector within 15 days of receipt of this order and the same
should be registered and resubmitted.

An annual area fee of Rs 100 per hectare shall be paid for the licensed field.

Only construction stone, gravel, sand stone and stone powder should be broken in the
area where the lease license is granted. Large cubic meters of ornamental stones used
for export should not be broken.

For the above type of stone transported from the quarry, license fee shall be paid as
per Appendix Il of the Tamil Nadu Minor Mineral Concession Rules, 1959. License tax
shall be paid without objection as per changes notified by the Government from time
to time.

The lessee has to paint the stone erected to mark the boundaries of the lease area
allotted to him on the land. Stone should be quarried only in the lease area granted.

The lessee shall keep a notice board containing full details of the lease.

At the time of mining the lessee shall follow the safety measures as laid down in Rule
No. 36(1) of Tamil Nadu Minor Mineral Concession Rules, 1959.

There should be proper accounting and proper maintenance of books for mineral
transported from the leased land. They should be submitted without fail if requested to
be produced for inspection by the concerned officers.

The lessee or his authorized person should issue the proper consignment slip with the
office stamp and signature stamp of the Assistant Director of Geology and Mines
Department after duly mentioning the vehicle number, date, time of departure and
destination in the general consignment slip issued to the vehicles. If there are any
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11.

12.

13.

14.

7

mistakes in the above specification or if the columns are not filled, the vehicle will be
seized and fined and the lessee will be held responsible and further action will be taken
as per Mineral Rules.

The lessee shall not sub-lease the premises for which lease permission is granted, in
whole or in part, to any person.

If any public objections are received and found to be true on inquiry, the lease license
issued in public interest shall be cancelled. But there is no room in the rules for the
lessee to claim compensation for the loss resulting therefrom.

In case of violation of the above condition, the lease will be cancelled subject to the
terms.The lessee shall carry out the mining operations in accordance with the above
conditions as found in the Deed of Agreement and the Tamil Nadu Minor Mineral
Concession Rules, 1959.

The lease will be cancelled subject to the terms and conditions, the moment any
violation of the above conditions is confirmed.

Do not use powerful explosives during quarrying.

For District Collector,
Coimbatore.
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susggeon o gl QUEGET geitsdst @I umTee Qaulgy glsams
Suit1lsgsiterar. '
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Gamfwsirer yesShE 300 WiLr spmerele emi pas, gmdsflésinL Gguilgiy
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Camynb wigth Harsnldss fytuarss Qsodng sy, allewismniu  ywsHnG
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2 T HE(EHEE PEISILLCL SedGaum o Mot 9.5.2009 2.1 e (ppausnL el Lgi
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Gufle, wasmi alfsslany smys Qsrasurs . 5000/-8 LUMTS worble el
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ooy, D b, Ao, 5/Au. S0y s, sGsTE ST, 1382,
muamy SjEEew, 2 (oo QL ARTLAMSE, ST WIeI LD, 1L S5KEGMD
Q"L 1b, sowaumy Elymoid, Lo 6TeRT. 481/19 (u@H)- 1.25.0 QaméLir Lyinils &gmyswor "
s s dyma wor CaryCUEES GEsmE GlLEsH UsHND Haptard
premmar 25.10.2010 apgsd 24.10.2015 ey Mg YETOSEEHSE 1959 e,
sfEr6 Apssio sgms old 19 (1) wigh 33-aiLy. GS50S SULGSL uSSTSHe
SeweTem  [FILIESETEET LMMID sbpere Hpsafln s alfsefler semr(ioirer
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QiR Slpsr@ Ansafln sgms ddaar et @emeiy 26 Saur@eatarammn
o flwaufl Qegss Cawwid. ons oaiGurg gfelsgn 2 floafl
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o sall QuéEnt (Yalhilue wigh sIMssgom)er Qs WS,
masGwmiu ysdonyar sipw o flu gmiymss L 6UIT HEUTTHISH(6T5 (S
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Guhsain_aury GHUINRuSD gtsamib saumsst @mbsrGur, Somissr Lirsdl
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SGSILR arswdms osiupfl  gumsh  GHuCste, oEhE
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GeuewT(HIL.

3l)

3b)

Q)

241)
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196 (delay) Qi Gam Lirsmer @lsatlor opliuGSuile oemwss

(Bottom initiation) &@Geaumflsafle Qalgses Gauswur(Hid.

@ssled Qany sz QUULg ebs Quiiu spamer Aligrés WG -
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FIILESSLD, Gombseae) Qaip weigeser Hriuiu’ L Gflest Wi et
eplenLser, usmpw Gsmemflimuser, LwiseT MWD "~ e o
Qued Gsmer ojess) w.ue (Muffle blasting) (psomulles Qaup @RISSI
@amfiiussfl Qaunuemb.

o) QanpQurmersst ors 2 o Guim elpusmarsmiiin wC GG Gung
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Mines mate) Qsmewi(h s6 Gamfuiled Qaty maiss Casmi(Hib.
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whgeh 19590  gewi@  sipsr@ Ansefle  sgws  ddser gy duanbler
2lipliuenLwlle) GEsmasmi @sumill et yflu Gasmr(Hib. .
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// 2_souienin K6 / 2 SaTe|liy //
(21B). 25.10.2010.
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Order of Proceedings of District Collector, Tirupur

Before : Thiru.C.Samayamoorthy, E.A.P.

Na.Ka.5 / Mineral / 2010 Date: 25.10.2010

Order:

1.

Subject: Minerals and Quarries — Normal stones- Tiruppur District -
Madathukkulam Taluk - Myvadi village — S.F.N0.481/1B (part) with an
extent of 1.25.0 Hec. It is decreed that a quarry license be granted to
Mr.S.Sivaraj for five years to extract normal stones and gravel sand.

Reference: 1. Petition dated 05.10.2010 by Thiru.S.Sivaraj, S/0.Subbe gounder,
Karuppusamy Pudur, 1382, Myvadi Post, Udumalpet Taluk.

2. Letter dated 01.10.2010 issued by Madathukkulam Tahsildar
Na.Ka.9858 / 2010 / A1 date:01.10.2010.

3. 04.10.2010 dated site visit report by Assistant Director of Geology
and Mining, Tiruppur

Mr. Sivaraj, son of Subbe Gounder, Karuppusamy pudhur, 1382, Maivadi Post,
Udumalpet Taluk, has applied for Quarry Lease License for 5 years to carry out
quarrying of ordinary stones and gravel sand in 1.25.0 hectare of land in
S.F.N0.481/1B (part) in Maivadi Village, Madathukkulam Taluk, Tiruppur District as
seen in Ref- 1.

The petitioner has filed the petition in the appropriate form and has paid Rs.1500/-
towards the application fee and basic expenses vide Challan No. 225, dated :
05.01.2010 in State Bank of India, Tirupur. Further, the petitioner has also submitted
a copy of the Village Accounts along with a certificate stating that there is no
outstanding income tax and mineral tax payable to the Government.

The proposed area where the petitioner has sought license to dig ordinary
stones/gravel soil was inspected by Revenue Divisional Officer, Madathukulam and
Deputy Director, Geology and Mines Department, Tiruppur and they have submitted a
report.

In the report of the Tahsildar Madathukkulam, it is stated that chitta for S.F.No. 481/1B
of Maivadi Village, Madathukkulam Taluk, has been registered in the name of Shivraj
as per Patta No. 815, that quarry lease license has been sought for 1.25.0 hectare of
land which is situated 60 meters away from the aforementioned land in S.F.N0.481/1B
having a total extent of 7.97.5 hectares above which electric cable passes in south-
north direction, that in the area where stone is proposed to be broken, a quarry lease
license has already been granted a few years ago and after the lease period has
expired, the petitioner has applied for a stone quarry lease license, (1) A 3 feet stone
has been erected to define the boundaries in this area (2) that no objection has been
received from the general public regarding petitioner's claim for quarry lease license
(3) that there is no village or approved residential plots within 300 meters radius of the
field for which quarry lease license is sought (4). It is also stated that there are no trees,
wells, ancient symbols, temples etc. in the area where the petitioner has applied for
quarry lease license, that adequate road facilities are available to reach the land under
consideration and therefore, it has recommended that the applicant may be granted
quarry lease license for 5 years to extract ordinary stones and gravel sand.


Akila Senguttuvan
14


5.

15

In the report filed by the Deputy Director, Geology and Mines Department, Tiruppur
which is referred as Doc.No.2, it is stated that before this, quarry license had been
issued to K.M.Karuppusamy for the aforementioned land by the order of proceedings
of District Collector, Coimbatore dated 10.05.2004 bearing No.544/2004/M.M.2 for a
period of 5 years which expired on 09.05.2009, that the land under this application is
a flat area, that it already has an asymmetric pit that was created when the previous
quarry license was obtained, that it is 65 meters in length, 60 meters in width, the
proposed depth is 5-8 meters due to water in the pit, soil and rock waste is up to 2
meters, that Charconide rock is found and that this type of rock can be used to produce
ordinary stones and gravel, that about 50 meters north of the application field is an ST
power tower and East-West power tranmission lines, that in the eastern side of
application field 50 meters of high voltage line running from south to north, that about
100 meters to the west of the application field is a hut, and subject to the condition that
quarry work should be carried out without any disturbance to the adjacent land with a
safety distance of 50 meters to the power lines in the northern and eastern side of the
application area, it was recommended that permission shall be accorded to the
petitioner for a period of 5 years.

The quarry license issued to K.M.Karuppusamy for the aforesaid land in
S.F.No.481/1B (part) measuring an extent of 1.25.00 in Maivadi Village,
Madathukulam Taluk under the order of proceedings of District Collector, Coimbatore
dated 10.05.2004 bearing No.544/2004/M.M.2 expired on 09.05.2006.

As per the documents maintained by this authority, there is no outstanding mineral tax
payable by the petitioner.

On the recommendation of the above officers and under the Mineral Concession
Rules, upon approval of grant of quarry lease license to the petitioner, the petitioner
has paid Rs.5000/- as per rules to the State Bank of India, Tirupur, vide Challan No.
205, dated 20.10.2010 and has produced the original Challan and lease deed in the
form found in Annexure V of Tamil Nadu Minor Mineral Concession Rules, 1959 on
duly stamped paper.

Therefore, quarry lease license is ordered to be issued to Mr.S.Sivaraj son of Subbe
Gounder, Karuppusamy pudhur, 1382, Maivadi Post, Udumalpet Taluk, to land
situated in S.F.N0.481/1B(Part) measuring 1.25.0 Hectare for the purpoase of extract
ordinary stones and gravel sand for a period of 5 years from granting the lease on
25.10.2010 till 24.10.2015 subject to the conditions prescribed under Section - 19(1)
and 33 of Tamil Nadu Minor Mineral Concession Rules, 1959 and conditions
prescribed in the lease agreement.

Special Conditions:

Quarry work should be carried out without any disturbance to the adjacent lands with
a safety distance of 50 meters to the power transmission lines in the northern and
eastern side of the application area.

Conditions:
1. The lessee shall paint and earmark the leased area clearly showing the boundaries
of the leased area and maintain it for the entire lease period.

2. The lessee shall keep a notice board containing full details of the quarry.

3. The road facilities leading to the quarry shall be constructed by the lessee at his
own risk.
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4. Inthe area where the lease license is granted, ordinary construction stone, gravel,
scale stone size and qualified ornamental stone should not be broken.

5. For the above type of stones transported from the quarry, seigniorage fee shall be
paid as per Appendix 2 of the Tamil Nadu Minor Mineral Concession Rules, 1959.
Payment of such fee shall be made without any objection as per the changes
notified by the Government from time to time.

6. There should be proper accounting and proper maintenance of books for mineral
transported from the leased land. They should be submitted without fail if requested
to be produced for inspection by the concerned officers.

7. The lessee or his authorized person should issue the proper consignment slip with
the office stamp and signature stamp of the Assistant Director of Geology and
Mines Department after duly mentioning the vehicle number, date, time of
departure and destination in the general consignment slip issued to the vehicles. If
there are any mistakes in the above specification or if the columns are not filled,
the vehicle will be seized and fined and the lessee will be held responsible and
further action will be taken as per Mineral Rules.

8. The lessee shall not sub-lease or sell the premises for which lease permission is
granted, in whole or in part, to any person.

9. The lessee shall ensure that the quarrying shall be carried out without any
disturbance to the patta lands adjacent to the leased area.

10. According to the provisions of the Explosives Act, 1884 and subject to the following
conditions, the quarrying work should be carried out without any harm to the public
or livestock, with the use of a small amount of explosives, without scattering stones
and without causing much noise:

i. The quantity of explosives used/filled in the total pits for a single blast in a
quarry should not exceed two kilograms.

ii. The total number of pits to be blasted at one time should not exceed 10.

iii. Small diameter underground pits should be blasted using a jack hammer
and a detonator placed at the bottom. Also, large / wide diameter pits should
not be blasted through the Wagon Dirill.

iv. Delay detonators should be placed at the bottom of the pits (bottom
initiation) and detonated in the quarries.

V. Blasting should not be done for second time in order to reduce the size of
large stones produced by first blasting.

Vi. Explosives should be carried out in a controlled manner i.e. wet blasting

area in the quarry with water and by placing earth bags, old bends, tyres
and conveyor belts on pits filled with minimal explosives by muffle blasting
and blasting should be carried out in a controlled manner so as not to cause
any harm to nearby residences and general public.

vii. Explosives should be procured only from Government Licensed Dealers
and blasting should be done in the quarry by suitably licensed/authorized
blasters (Blaster/Mine mate).

11. In case of violation of the above condition and mineral rules, the lease will be
canceled as per the rules. The lessee shall carry out the quarrying in accordance
with the above conditions found in the agreement and the Tamil Nadu Minor
Mineral Concession Rules, 1959.

..C.Samayamoorthy,
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District Collector, Tiruppur.

I/l True copy / As per order //

25.10.2010
For District Collector,
Tiruppur
To
Thiru.S.Sivaraj,
S/o0.Subbe gounder,
Karuppusamy Pudur,
1382, Myvadi Post,
Udumalpet Taluk.
Copy to:-

1.Revenue Commissioner — Udumalpet

2. Revenue Collector — Madathukkulam

3. Development Officer — Madathukkulam

4. Village Administrative Officer — Myvadi
(Through Tahsildar)

Il True copy //

Assistant Director
Geology and Mining Depatment,

Tiruppur
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Sy wran’L gy Huir sairsslar Aswdgpmp 2 18
yeaiafiaa:- LréLi. 5. adgusnisHCaue, Bl.opL,

b5 203/2016/aaflub

Quireir:

weir: 28.02-2020.

Ao Asenih - Syaafioh - sTETON SH
mmﬁmmw-ﬂw"mmm-mgg'ﬁ@am' i
Qn’Lib - sowamg Symod - ye e, 481/1B (ugdl)e 1.25.0
QamaLi - wir Herdnig - stemen ShEeT
Qe wQupss S Casmb.san. s@muysmil, /6L sl

AP i@ 5 oymiPSEsE 2 esmes
o o gl o Sgrai HUREDS.

1.

10.

1.

S Ca.enisrad. s@iysmll, 5/ siemuw SaQewTLI,
1382/303-¢, s@IUEMDl UGMT, MUAME, LLSSHISESHLD
siarueuifiar aSleoeTsoaTILILD 5T .02.2016
(Bangunssds deassi@uin prei: 29.03.2016)

Qi Lm_ A, 1 SGISEGD sgslh 5.6. 1616/2016/913
mer: 04.10.2016.

mamis Cam_Lr_dwi, 2 GuemaiGu L SigSld [5.5.
203/2016/9i2 meir: 30.06.2017

Cuiumisnes Quirlwrer, Gwés oL, Carme
sggp o CsQur@)/ Camma/bs.2/s G Hm
safloin/ o.ste7.1016/2017 msi: 09.10.2017.
Cupurienes  Qumhwmrerit,  Bsrudlinomsr QL LLD,
o Quame Sgsn . GuurGur/e bliua/e Qe@ur /
Qurg)/Car. oy Swir/o).cwi.1385/2017 e
27.10.2017.

uasr A smiGresr i GESuT, 2 HLoR Sipsi
6TGUT. SR-1I/UDPT/TLM/Mining/1443 IT6iT :
08.01.2018

vasr S sniGrear gl @HSur, 2 B SipHid
erer. SRTS- III/UDPT/TLC/243 meir: 26.05.2018.
g Qusghi, yahilud whgn STMSSgGMD,
Ay unssmiisas sufidms pret: 26.05.2018.
Syt wran L gy fut gyairsafiar @GhHliuTamesT [5.6.
203/2016/a«fund mrei: 05.07.2018.

goveon  @Quégsi, ydkilud wigh  sEESEeD,
Sy spsid 5.6 203/2016/safko Frei: 30.07.2018.
SAHETO vl sHRE Gyod AsupudIT G siHsm
imwln) &g ewwr. SEIAA — TN / F. No. 7030/1 (a) /EC
No.4085/2019 dated 21.11.2019.
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10. wrare o5 smeai, Sonyt  airssfar
GPiureoenT 5.8. 203/2016/aaflown Erei: 26.02.2020.

11. #lm. Ga.end.sren. s@ismb, 5/ SLGOLIL S6J6UTLIT,
sarusuflat Sipsb mreT: 27.02.2020.

12. QaTLLELW 2 UGBTI

2 5300}

i sy WAL L, WL SgISEGMD 'L, ewamg &yma, ULLIT Lo 6TE0UT.
481/1B (Ued)® 1250 GaméLi upiaed srsmew spssi whped Symasd Wk
Qau’ CQuPEs RisTEIsEHE 19590 awL spETG fpsafn sgws ddseas
Gunfls GSsms o fud Gamfl Hlm. Gs.sna.eter. smuysmbl, 5/@u. SUMLWL Saew T
sTeiuaT 29.03.2016 Erefl’ L eflswiswniusdemear 2 flu oy auemTmisEhL eT gL nlGmHSmi.

2. CGupssnn. alsoreriun CEm_TuTs, o L S, 10LSSIS@TD, RIbeIML
CamLm i, o (GusmeiGuimL wHgh Seoew  QUSESHT (saflon) oy &GwmT
yossamilsma Cuharmi® ofibma ojaflsgsersr.

3 amami  Gam L m_Shu, o PuaalGuUmL  SIUGSILL L Leug dlemesr
seflsma Qaug), dpssanany sufismasullaner SIS SIaTermi.

(i)- 0L_SGEEGD au'LLD, sDLaIMy fymobd, yeo swwi. 481/1B Q. sreoaulled 7.95.5
QaméLir Lyl smfluyf smi udamert RIS usSly erewr. 1395 / 2003-wrLug
Qe igedGlosmi”. oy S dleLip . Gss.endsran. s@iysmbl, &/Gu. simuw
saewLir (1), S dangrg, s/GU. sUGL sl (2) HECUIGESS Gl LS
ursSuin’ @, OUTESHlD 2 TeTS. Cuopup b  sarg  FCETSHMT
5oy MIDSEEEES G omusgss Qsrerer 5. 20/~ WSy Qsmewn
ysSeanssrafle siusd Qsfalss siwsh geemmb dHls AarGiagetenm.

(i) Cubuy whier en UGS UGS QeméLit 1.25.0 w @b ghsearGa gyt
sCangTT STy CATLUQNT STSTINT HhHEsT whgd Eyrasd wen Qe ip QUBIES
Sty wrarL gy Suflar GQewsyaop Y@ 5.6 5 / safloid / 2010 mrefr:
25.10.2010aiLag 24-10.2015 auswy 5 21,55 (DBEHEHS o Mo QumgieTermit

(i),  yedsTU USSR TR QETLNISEULL B, sTelsned SMEsT HL UL [lreTer.
Sredsmu yosdlsd auflum @ semser WHg ymsnaré Serermser sgibleemey.
Boar anGuid TEDEMEEILI gl_lgummr w.ﬁhﬁlm LIGEST e 6uoT T alh) 2 sz Gswers

gadly &@murmar c}gnﬂmmm
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(iv). Cuiuy @uml gssms o fub ayhss Carmph uasHar GQIEts 2 WikS HgLD
sning  eisbunss  Qssaaissme. gnGungl @urflivsnfles g
wsoL GQumalisanco

(v} ©ufl ofud aybigugs Qsmniurs, moamg dSmogdsd o1  eleroumnd
Qi L fed, GQurgussalfimig YL Csumem g  FETETSCDT
anUGumellsiameso

(vi). wCas, &lm Ca.mbeed. smiyemb, 5/0u SUMUIL SURLT ARTLAIGSE
WL SGISEGATD an’Lib, ewamg lymod, ye eewr. 481/1B (UGl)-o 1.25.0 GansLit
urife Gamils GSsma o fub augrisomb far sumamd Gam Lm_ i, 2 Biome
ufisgsor Qedigieterm.

4. ailewiomnin  yusdar e s@ ugdulld EyCuers g 2w Wararwss
Gamymb whg &08$ sl Qedag @Nsg, sSoLudeimns sraim eYERGLTYI,
Camfluger Guflsd 09.10.2017 wignd 27.10-2017 prefllL sipsrwseafls), Carmes Guibain
oL Gupumiemes Qurdwmeri wmmid 2 Guewe arudiomar 'L Gubumienes
Qumlumerit gy flGumt, Wrebsu YNSSHG oimdl SHPETR blar GFm_gwins
syssnsner g e wr Har gusss Cemyrtur gwag Herurmstur Gsdaalldme
sarapd, PGCIL&E Qemiguwrar 400 &.Gar. awamg - SnEmoGasil i@ 2 wi Wl
Siwss ureg Guhy Belumiler smds Qesding aar Qsflallsgerorei.

5. Cunuy oflsmstmars Qsmitg, swiuatmws ey GCemi
L SGEEmDd uairdlfil smuCrear gl @ESur Gurg Guamstemy Gemfluger Guifls,
08.01.2018 wmmid 26.05.2018 mmefl L aSpsmsaflaing, wLSgSEGMmd LD, sy
ymod, yo eewr. 481/1B (ugdiled dpsstamd Hubsmerseflar  gpliuenLuilsd
gL la@renns srern anpridhueTerm.

i. The applicant for carrying out quarry operation in his lands beyond 100
mts from 400 KV Udumalpet — Tirunelveli D/C line (POWERGRID LINE)
by executing indemnity bond.

i. No excavation and mining shall be carried out undemeath the EHT lines,
and within a distance of 100 meters from the board lines.

iii. The excavation shall be carried out only the Controlled Blasting Method.
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Op.srmoursrg) wausTiT S sxiysml 5/6U. sOCUSMERTLT-1 whnh ST
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A5 someafliar Qewdyon syeoer awr 544 / 2004 / ebmb2, Hre
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(uGShiled) umy 1250 GapsGufid Smini wran's o Hs5 sooafsr
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(iii).  eSlewrswriu Yoo Swserumar LuGHurE. @dld yimsw sigunfl Gésms 2 fi
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sheet wigh mi-Gemin” 2 Husdl Asuinshg THnsTELD

(iv). sllemiewnin yosdlar anddlo, 50 Uil mdE ojlumed Leerswr 475-6 i@ o wir 1her
2S5 Gamynd wnmib &y Guerss Qesgud ar OO UTME SwESETETS.
alsmiowriu yusdngs Sysdlsd e -Gzar aars gwm 2wi e Hwss Snill
ureng aiomt 50 LT Qsraaald mubgeierg. alairmmiu usSar o &,
50 L' L @& Si0umsd Lsw stswr 475-60 syemunigiaier g e wi blar 9iwss Camymb
whmid  SgGueanss Qsdigrd bar S0 ureg g fuapiing Power Grid
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Corporation Of India Limited @& ewwr SRTS-I/UDPT/TLC/234, dated
26.5.2018-6 Qafallggeieramy 100 BiLi urgsmiy G Gasfl el G Gamfld

(v). oSlewmemniu yasdlig Sysdla Googin o wi diar WSS &l utmgdE 50
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1.25.0 GaméL i uriy u'Lr Hagdsh L m” S, LSS @b, sugmeumi Gam L m” S,
2 (e  whmid G GuSEET (saflo) whgud Wil sHNIEESws STéEs wanl @
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©55ms SuUBsI usdins BeopGandu sromrar 28022020 wse 27 .02.2025 ey
I JPWOEMES Spssmi  HuismardeE o1 W@ @urfl o foh  anprd
2 Sgrai Iu@Emns,).

< gmdasiar  gsl yemss ggn  @amular  oded 2 &dImbliy  ergId
el e @hpaius  KLangdmas Cup@ararariuPuCsT®  seals
wererHalliyllaidl GSsma 2 fob 21 ar 1855 QEunuOL(HLD.

< ollewiswrin  yosdlar e ddled, 50 UL @mEE oiumd uym e 4756
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Tiruppur District Collector's Order of Proceedings
Before: Dr.K.Vijayakarthikeyan, Ee.Aa.Pa

Na.Ka.203/2016/Mineral Date:28.02.2020

Subject: Minerals and quarries — Minor mineral — Ordinary stones and gravel sand — Tiruppur
District — Madathukulam Taluk — Maivadi Village — 1.25.0 Hectares in S.F.N0.481/1B (Part) —
From the extent of patta - A 5-year lease license is granted for quarrying ordinary stones to
one Mr.K.M.S.Karuppusamy, s/o. Subbiah Gounder.

Reference:

1. Application of Mr.K.M.S.Karuppusamy, s/o. Subbiah Gounder, 1382/303-A,
Karuppusamy Pudhur, Maivadi, Madathukulam Date: .02.2016 (Received in this
office on 29.03.2016.)

2. Letter of Tahsildar, Madathukulam Na.Ka.1616/2016/A3 Date: 04.10.2016

3. Letter dated 30.06.2017 issued by Revenue Commissioner, Udumalpet,
(Na.Ka.203/2016/A2 dated 30.06.2017)

4. Letter dated 09.10.2017 issued by Superintending Engineer, Operating Circle,
Coimbatore. (No.Ke.Po.E/ Coimbatore/ Se.2/ Minerals/ A.No.1016/2017 dated
09.10.2017)

5. Letter dated 27.10.2017 issued by Superintending Engineer, Electricity Distribution
Circle, Udumalpet. (No.Me Pa Po/ Oo.Mi.Pa.Va/ Oo.Mi.Pa.Va./ Oo.Se.Po/ Podhu/ Ko.
Collector/ A.N0.1385/2017 dated 27.10.2017)

6. Letter dated 08.1.2018 issued by Power Concrete Corporation of India, Udumalpet (
No.Sr-lI/ UDPT/ TLM/ Mining/1443 dated 08.01.2018)

7. Letter dated 26.05.2018 issued by Power Concrete Corporation of India, Udumalpet (
No.SRTS-III/UDPT/ TLC/ 243 dated 26.05.2018)

8. Survey Report dated 26.05.2018 issued by Assistant Director of Geology and Mining
Department, Tiruppur

9. Notes dated 08.1.2018 by District Collector of Tiruppur, Na.Ka.203/2016/ Mineral
dated 05.07.2018

10. Letter dated 30.07.2018 issued by Assistant Director of Geology and Mining
Department, Tiruppur Na.Ka.203/2016 Mineral dated 30.07.2018.

11. Letter dated 21.11.2019 issued by Tamilnadu Environment Assessment Authority
No.SEIAA- TN/F.No.7030/1 (a)/ EC No.4085/2019 dated 21.11.2019

12. Notes dated 26.02.2020 by District Head, Tiruppur Na.Ka.203/2016/Mineral dated
26.02.2020.

13. Letter dated 27.02.2020 issued by Thiru.K.M.S.Karuppusamy, S/o0.Subbaiya gounder

14. Related Documents

Order:

1. One Mr.K.M.S.Karuppusamy, s/o. Subbiah Gounder had submitted an application
dated 29.03.2016 along with necessary documents in order to obtain lease license
under Tamil Nadu Minor Mineral Concession Rules, 1959 for quarrying ordinary stones
in 1.25.0 Hectares in patta S.F.N0.481/1B (Part) of Maivadi Village, Madathukulam
Taluk, Tiruppur District.

2. Regarding the above application, Tahsildar, Madathukulam, Revenue Divisional
Officer, Udumalpet and Deputy Director (Minerals) have conducted field inspection and
submitted a report.

3. The Revenue Divisional Officer, Udumalpet had conducted the field inspection and
filed the following report:
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i. The land measuring 7.95.5 Hectare in S.F.N0.481/1B (Part) of Maivadi Village,
Madathukulam Taluk is in joint possession and enjoyment of
Mr.K.M.S.Karuppusamy, s/o. Subbiah Gounder (1), Mr.Sivaraj, s/o. Subbiah
Gounder (2) by virtue of Settlement deed bearing No.1395/2003 registered on
the file of SRO, Kaniyur. In the said land, the brother agreed to set up quarry
for a period of 5 years by executing a ratification deed on Rs.20/- stamp paper.

ii. The applicant’'s brother had already obtained a license for 5 years to dig
ordinary stones and quarry sand in the portion of the aforesaid land measuring
1.25.0 punjai hectare vide Order of Proceedings of District Collector, Tiruppur
dated 25.10.2010 bearing Na.Ka.No.5/mineral/2010 for a period of 5 years ill
24.10.2015.

iii. The boundaries of the present field are defined and boundary stones are
erected. There are no places of worship and no ancient signs in the present
field. There is a farm house on the land adjoining its north-western boundary.
Apart from this, there is no constructions.

iv. High and low electric poles do not pass across the said field for which the lease
license is sought. There is no quarrying operation currently.

V. No objection has been received from the people in Maiwadi village till date for
advertisement regarding the issuance of quarry license.

vi. Therefore, it has been recommended by the Revenue Divisional Officer,
Udumalpet to issue quarry lease license for 1.25.0 Hectares in S.F.N0.481/1B
(Part) of Maivadi Vilage, Madathukulam Taluk in favour of
Mr.K.M.S.Karuppusamy, s/o. Subbiah Gounder.

4. In response to the request to provide no-objection certificate regarding the East-West
high voltage tower and cable track in the northern part of the application field, in the
letters dated 09.10.2017 and 27.10.2017, Coimbatore iyakkam vatta merpaarvai
poriyalar and Min pagirmana vatta perpaarvai poriyalar have stated that no High
Tension tower or transmission line belonging to TANGEDCO is owned near the
proposed site and 400 K.Vo. Maivadi-Thirunalvelu High Tension Transmission Lines
belonging to PGCIL passes near the said land.

5. Following the aforementioned report, considering request to General Manager,
Madathukulam Power Grid Corporation of India for issuance of no-objection certificate,
as per letters 08.01.2018 and 26.05.2018, no-objection certificate was issued to
S.F.N0.481/1B (part), Maivadi Village, Madathukulam Taluk subject to following
conditions:

i.  The applicant for carrying out quarry operation in his lands beyond 100 mts
from 400 KV Udumalpet - Tirunelveli D/C line (POWERGRID LINE) by
executing indemnity bond.

i No excavation and mining shall be carried out underneath the EHT lines, and
within a distance of 100 meters from the board lines.

iii.  The excavation shall be carried out only the Controlled Blasting Method.

6. The Deputy Director, Geology and Mines Department, conducted the field inspection
and submitted the following report:
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The patta for land measuring 7.95.5 Hectare in S.F.N0.481/1B (Part) of Maivadi
Village, Madathukulam Taluk is in joint names of Mr.K.M.S.Karuppusamy, s/o.
Subbiah Gounder (1), Mr.Sivaraj, s/o. Subbiah Gounder (2). The joint patta
holder namely Mr. Sivaraj, s/o. Subbiah Gounder had agreed for the applicant
Mr.Karuppusamy to obtain a quarry lease license to extract ordinary stones
and gravel soil for 5 years from the date of permission given by the District
Collector on the said land and has given his consent by executing a ratification
deed signed in the presence of a notary lawyer. The applicant Mr. Karpusamy
has the right to apply for quarry lease license in the above application field.

The quarry lease license issued to Mr.K.M.Karuppusamy vide Order of
proceedings of District Collector, Coimbatore dated 10.05.2004 bearing
No0.544/2004/MM2 for land under application in S.F.No.481/1B (part)
measuring an extent of 1.25.00 Hectare had expired. Moreover, quarry lease
license issued to Mr.S.Sivaraj vide Order of proceedings of District Collector,
Tiruppur dated 25.10.2010 bearing Na.Ka.No.5/mineral/2010 for land under
application in S.F.N0.481/1B (part) measuring an extent of 1.25.00 Hectare had
expired on 24.10.2015.

The land under this application is a flat area. It contains an asymmetric quarry
where stone was broken during the previous quarry lease periods. Soils and
waste rocks are found at 1 to 2 meters. Charnokite type rock deposits are found
under it. These types of rock deposits are suitable for production of common
stones, gravels and M-Sand.

To the north of the application field, 50 meters away at S.F.No0.475, there is a
high voltage tower and an transmission line passing from East to West. A high
tension transmission line is located about 50 meters east of the application field
in a north-south direction. Excavation works to be carried out leaving 100
meters safety gap as per letter of Power Grid Corporation of India Limited
bearing No. SRTS-III/UDPT/TLC/234 dated 26.05.2018 for the High Voltage
tower and East-West transmission line located at S.F.No. 475 which is 50
meters north of the application field.

A safety distance of 50 meters should be provided to the high voltage line
running to the east of the application field.

Therefore, the Deputy Director, Department of Geology and Mines has
recommended grant of stone quarry lease license for 5 years to Mr.
K.M.S.Karupusamy son of Subbiah Gounder, under Section No. 19(1), 20 and
33 of the Tamil Nadu Minor Minerals Concession Rules, 1959, to carry out
quarrying of ordinary stones and gravel soil in the area of 1.25.0 Hectares
situated in S.F.No. 481/1B, Myvadi Village, Madathukulam Taluk, subject to the
following conditions:

e Quarry work should be carried out leaving a safety gap of 100 meters
from High Voltage Tower and overhead transmission line situated at
S.F.No0.475, which is located 50 meters north of the application field as
mandated by Power Grid Corporation of India Limited vide its letter No.
SRTS -ll/UDPT/TLC/234 dated 26.05.2018.

o A safety distance of 50 meters should be provided to the high voltage
line running to the east of the application field.

e An approved mining plan and environmental clearance should be
obtained for granting quarry lease license to extract ordinary stones
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from land area of 1.25.00 hectare in patta S.F.No. 481/1B (part),
Madathukulam Taluk, Maivadi Village.

Therefore, based on the recommendation and conditions of Tahsildar,
Madathukkulam, Revenue Divisional Officer, Udumalai and Deputy Director (Mineral),
1.25.0 hectare in S.F.No. 481/1B (part) Madathukulam Taluk, Maivadi Village, has
been considered as a suitable land for granting quarry license for ordinary stone and
gravel for a period of 5 years subject to the conditions under the Rule No. 19 of Tamil
Nadu Minor Minerals Rules, 1959, 05.07.2018 and as per the circular dated
05.07.2018 , it was requested to the applicant Mr.K.M.S.Karpusamy son of Subbiah
Gounder to submit approved mining plan as per Rule No. 41 and 42 of the Tamil Nadu
Minor Minerals Rules and compliance from District Environmental Impact Assessment
Authority.

Based on that, the petitioner has received the mining plan approved by the Deputy
Director of Geology and Mines Department on 30.07.2018 and the approval of the
State Environmental Impact Assessment Commission dated 21.11.2019 and has
submitted it along with relevant documents.

On the basis of the documents provided by the applicant, it was instructed by the
circular dated 26.02.2020 to issue the mining license and to grant the lease, to pay the
maintenance amount, land tax to the applicant, and to prepare the deed of lease on
duly stamped paper in the form found in Appendix V of the Tamil Nadu Minor Mineral
Concession Rules, 1959. Accordingly, the aaplicant has paid the above amounts under
the appropriate head and prepared and submitted the lease deed as per rules.

Therefore, subject to conditions of Tahsildar, Madathukkulam, Revenue Divisional
Officer, Udumalai and Deputy Director(minerals), and the State Environmental Impact
Assessment Authority, quarry lease license is issued to Mr.K.M.S.Karuppusamy son
of Subbiah Gounder, for the land measuring 1.25.00 hectare in S.F.No .481/1B (part)
of Tiruppur District, Madathukkulam Taluk, Maivadi Village and subject to the following
conditions as per rule 19(1), 20 and 22 of 1959 Act for 5 years from 28.02.2020 to
27.02.2025 from the date of execution of the lease agreement.

e If any encroachment is found in the vicinity of any government land, criminal
action will be taken and the lease license will be canceled without any prior
notice.

¢ In the north of the application field, high voltage tower and the east-west power
transmission line are located 50 meters away in S.F.No. 475, and the quarrying
work should be done by leaving a safety distance of 100 meters as stated in
Power Grid Corporation of India Limited's letter No. SRTS-III/UDPT/TLC/234
dated 26.05.2018.

e A safety distance of 50 meters should be provided for the high tension cable
situated to the east of the application field.

Encl: General Conditions.

((Om)K.Vijaykarthikeyan,
District Collector,
Tiruppur.

/[True Copy/as per order//
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For District Collector
Tiruppur

Thiru.K.M.S.Karuppusamy,
S/o.Subbaiya gounder,
1382/303-A, Karuppusamy Pudur,
Myvadi,

Madathukkulam.

Copy to:-

1.Revenue Commissioner — Udumalpet To monitor and take all necessary

2. Revenue Collector — Madathukkulam measures to ensure that all the condition

3. Village Administrative Officer — Myvadi | and rules are followed and are not
violated by the lessee
(Action taken report should be furnished
atleast once in 6 months

4. General Director, Mine Safety Directorate of Chennai
5. District Environmental Engineer,
Tamilnadu Pollution Control Board, Tiruppur South

6. Balance Files

General Conditions:

1.

Considering the date of sanction of the Lease Agreement to be the date of
commencement of quarry operation, the Environmental Clearance Certificate issued
by the State Environmental Impact Assessment Authority (SEIAA) is valid only for a
period of 5 years.

The special conditions enumerated in letter dated 05.09.2019 bearing SIEAA-
TN/F.No.7030/1(a))EC No0.4085/2019 of State Environmental Action Impact
Assessment Commission should be strictly observed while carrying out quarrying
operation.

The lessee shall paint and earmark the leased area clearly showing the boundaries of
the leased area and maintain it for the entire lease period.

The lessee shall keep a notice board near the quarry containing details like name of
the lessee, name of the village, name of the taluk, S.No., Extent, Lease Deed Doc.No,
Lease period, name of the element etc. at his own expense.

The road facilities leading to the quarry shall be constructed by the lessees on their
own.
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Only small minerals such as cobblestone, gravel, crushed stone, fence stones etc. are
allowed to be broken from the leased land. Polished cubic stones for the purpose of
exporting it to foreign countries should not be excavated.

For the above type of stones transported from the quarry, seigniorage fee shall be paid
as per Appendix 2 of the Tamil Nadu Minor Mineral Concession Rules, 1959. Payment
of seigniorage fee shall be made without any objection as per the changes notified by
the Government from time to time.

10% of the seigniorage fee shall be paid to District Mineral Foundation Trust for
transport of ordinary stones and the same shall be paid to the Trust Fund as per the
notification issued by the Government from time to time.

There should be proper accounting and proper maintenance of books for mineral
transported from the leased land. They should be submitted without fail if requested to
be produced for inspection by the concerned officers.

The lessee or his authorized person should issue the proper consignment slip with the
office stamp and signature stamp of the Assistant Director of Geology and Mines
Department after duly mentioning the vehicle number, date, time of departure and
destination in the general consignment slip issued to the vehicles. If there are any
mistakes in the above specification or if the columns are not filled, the vehicle will be
seized and fined and the lessee will be held responsible and further action will be taken
as per Mineral Rules.

The lessee shall not sub-lease or sell the premises for which lease permission is
granted, in whole or in part, to any person.

The lessee shall maintain a register showing how much rough stone has been taken
from the quarry and how much rough stone has been sent out by trucks/vehicles every
day.

The lessee shall ensure that the quarrying shall be carried out without any disturbance
to the patta lands adjacent to the leased area.

Quarrying operations should be carried out at a distance of 7.5 m away from nearest
patta lands and 10 m distance from the village pathway. Quarries should be kept at a
safety distance of 50 m from national highways, railways, public works, canals, areas
for public use, electricity and telephone lines, places of worship, ancient monuments
and other fixed structures.

The lessee has to mine only on the leased area. If it is found that the quarrying is done
in an additional area, action will be taken to cancel the mining lease license and penal
action will be taken.

If the conditions of the lease are violated, the District Collector has the power to cancel
the lease, impose fines for default or institute criminal proceedings. In case of
cancellation of the lease, all the sums, including the security deposit, will accrue to the
Government.

The lessee shall carry out the mining operations subject to the provisions contained in
the Tamil Nadu Minor Mineral Concession Rules, 1959 and the regulations notified by
the Government from time to time.

A quarry lease license shall not be renewed or extended for any reason after its expiry.
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19. Quarrying work should be carried out without any disturbance to nearby Patta lands
and village people.

20. At his own expense, the leased area of the quarry should be measured by Surveyor
and stone pillars should be erected and maintained on all four boundaries.

21. Quarry tickets must be issued from the quarry itself. Register of footfall should be kept
in the quarry.

22. Minerals to be mined shall be stocked only in the licensed area as specified in the
mining plan.

23. The welfare of the workers working in the quarry should be maintained. Child labor
should not be engaged in quarrying.

24. An insurance scheme should be established for the workers working in the quarry.

25. The permittee shall carry out quarrying without any damage to ancient monuments or
government property. Quarrying should be carried out without any damage to the
nearby patta lands.

26. Quarry work should be carried out in such a way that there is no harm to the agricultural
lands located nearby.

27. According to the provisions of the Explosives Act, 1884, the quarrying work should be
carried out without any harm to the public or livestock, with the use of a small amount
of explosives, without scattering stones and without causing much noise.

28. Explosives should be procured only from Government Licensed Dealers and blasting
should be done in the quarry by suitably licensed/authorized blasters (Blaster/Mine
mate).

29. As directed by the Environmental Impact Assessment Authority, the Tamil Nadu
Pollution Control Board should obtain and submit the pre-clearance certificate.

30. 2% Income Tax (TCS) or such amount as notified by the Government from time to time
shall be paid regularly on the seigniorage fee paid by the lessee.

To
Thiru.K.M.S.Karuppusamy,
S/o.Subbaiya gounder,
1382/303-A, Karuppusamy Pudur,
Myvadi,
Madathukkulam.

Copy to:-

1.Revenue Commissioner — Udumalpet To monitor and take all necessary

2. Revenue Collector — Madathukkulam measures to ensure that all the condition

3. Village Administrative Officer — Myvadi | and rules are followed and are not
violated by the lessee
(Action taken report should be furnished
atleast once in 6 months
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4. General Director, Mine Safety Directorate of Chennai
5. District Environmental Engineer,

Tamilnadu Pollution Control Board, Tiruppur South
6. Balance Files

35
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Category of the Industry :

__RED |

CONSENT ORDER NO. 2005231552278 DATED: 09/07/2020.

PROCEEDINGS NO.F.1415TPS/RS/DEE/TNPCB/TPS/A/2020 DATED: 09/07/2020

SUB: Tamil Nadu Pollution Control Board -CONSENT TO OPERATE -DIRECT -M/s. KMS
KARUPPUSAMY QUARRY , S.F.No. 481/1B, MAIVADI villageMadathukulam Taluk and
Tiruppur District - Consent for operation of the plant and discharge of emissions under Section 21
of the Air (Prevention and Control of Pollution) Act, 1981 as amended in 1987 (Central Act 14 of
1981) —Issued- Reg.

Ref: 1. Unit’s application for CTO direct through OCMMS dated 21.02.2020 and resubmitted with
additional details on 09.06.2020.
2. SEIAA TN/F. No. 7030/1(a)/EC No.4085/2019 dated 21.11.2019.
3. District Collector, Tiruppur Approval Na. Ka. 203/ Kanimam/ 2016 dated 28.02.2020.
4. IR.No : F.1415TPS/RS/AE/TPS/2020 dated 03/07/2020.
5. Minutes of the 181th DLCCC meeting held at O/0 DEE, TNPCB, Tiruppur South on 06.07.2020 .

CONSENT TO OPERATE is hereby granted under Section 21 of the Air (Prevention and Control of Pollution) Act, 1981 as
amended in 1987 (Central Act 14 of 1981) (hereinafter referred to as “The Act”) and the rules and orders madv there under to

The Proprietor,
M/s . KMS KARUPPUSAMY QUARRY
S.F No.481/1B,
MAIVADI Village,
Madathukulam Taluk,
Tiruppur District.

Authorizing the occupier to operate the industrial plant in the Air Pollution Control Area as notified by the Government and to
make discharge of emission from the stacks/chimneys.

This is subjcct to the provisions of the Act, the rules and the orders made there under and the terms and conditions incorporated
under the Special and General conditions stipulated in the Consent Order issued earlier and subject to the special conditions annexed.

This CONSENT is valid for the period ending November 20, 2024

Cgptaly sgred by A
A. Shanmugam p sasass 1015 1556
0530

District Environmental Engineer,
Tamil Nadu Pollution Control Board,
TIRUPPUR SOUTH

To
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TAMILNADU POLLUTION CONTROL BOARD
Pin: 642126
Copy to:

1.The Commissioner, MADATHUKULAM-Panchayat Union, Madathukulam Taluk, Tiruppur District .
2. Copy submitted to the Member Secretary, Tamil Nadu Pollution Control Board, Chennai for favour of kind information.

3. Copy submitted to the JCEE-Monitoring, Tamil Nadu Pollution Control Board, Coimbatore for favour of kind information.
4. File
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TAMILNADU POLLUTION CONTROL BOARD

SPECIAL CONDITIONS

38

This consent to operate is valid for operating the facility for the manufacture of products (Col. 2) at the

rate (Col. 3) mentioned below. Any change in the

notice of the Board and fresh consent has to be obtained.

products and its quantity has to be brought to the

SL

3 Description Quantity Unit
No.
Product Details
1. | Rough Stone 90815 Cu.m/Five Years |
| 2. | Topsail 2640 Cu.m/Five Years |
3. | Weathered formation 2496 | Cu.m/Five Years |

This consent to operate is valid for operating the facility with the below mentioned emission/noise
sources along with the control measures and/or stack. Any change in the emission source/control
measures/change in stack height has to be brought to the notice of the Board and fresh
consent/Amendment has to be obtained.

I Point source emission with stack : o |
Stack |Point Emission Source Air pollution Stack height |Gaseous Discharge |
No. Control measures |from Ground |in Nm3/hr
Level in m
1 Fugitive/Noise emission : |
SL Fugitive or Noise Emission |Type of emission Control |
No. [sources measures .
1. Dust Suppression Fugitive Water
sprinkler ' l
L | system ]
The emission shall not contain constituents in excess of the tolerance limits as laid down hereunder :
SL. | Parameter Unit Tolerance limits Stacks |
Annexure enclosed if applicable. -
The Ambient Air in the industrial plant area shall not contain constituents in excess of the tolerance
limits prescribed below.
SL. | Pollutant Time Weighted | Unit Tolerance Limits
No. | Anerage Industrial, IEcologically
Residential, Sensitive Area
Rural and other |(notified by
area Central Govt.) |
1. [Sulphur Dioxide |Annual microgram/m3 50 20
(S0O2) 24 hours microgram/m3 80 80 n
2. |Nitrogen Dioxide | Annual microgram/m3 40 30
(NO2) 24 hours microgranm/m3 80 80 '
3.  |Particulate Matter | Annual microgram/m3 60 60 |
(Size Less than |24 hours microgram/m3 100 100 }
10 micro M) or
PM10 i
4. Particulate Matter | Annual microgram/m3 | 40 40
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SL. | Pollutant Time Weighted |Unit Tolerance Limits
g, Average Industrial, Ecologically
Residential, Sensitive Area
Rural and other |(notified by
area Central Govt.)
6. |Lead (Pb) Annual microgram/m3 0.5 0.5
24 hours microgram/m3 1.0 1.0
7.  |Carbon 8 Hours miligram/m3 02 02
Monoxide (CO) |1 Hour miligram/m3 04 04
8. |Ammonia (NH3) |Annual microgram/m3 100 100
24 hours microgram/m3 400 400
9. Benzene (C6H6) | Annual microgram/m3 5 5
10. |Benzo(O) Pyrene |Annual nanogram/m3 01 01
(BaP)
—particulate phase
only
11. |Arsenic (As) Annual nanogram/m3 06 06
(12, |Nickel (Ni) Annual nanogram/m3 20 20

3(c) The Ambient Noise Level in the industrial plant area shall not exceed the limits prescribed below:

| Limits in L.eq.-dB(A) Day Time Night Time
IndustrialArea 75 70

4. All units of the Air pollution control measures shall be operated efficiently and continuously so as to
achieve the standards prescribed in Si. No.3 above.

5.  The occupier shall not change or alter quality or quantity or the rate of emission or replace or alter the
air pollution control equipment or change the raw material or manufacturing process resulting in
change in quality and/or quantity of emissions without the previous written permission of the Board.

6.  The occupier shall maintain log book regarding the stack monitoring system or operation of the plant
or any other particulars for each of the unit operations of air pollution control systems to reflect the
working condition which shall be furnished for verification of the Board officials during inspection.

The occupier shall at his own cost get the samples of emission/air/noise levels collected and analyzed

by the TNPC Board Laboratory once in every 6 months/once in a year/periodically for the parameters

as prescribed.

S.  Any upset condition in any of the plants of the factory which is likely to result in increased emissions
and result in violation of the standards mentioned in S1.No.3 shall be reported to the Member

Secretary . Joint Chief Environmental Engineer-Monitoring and the concerned District/Assistant

Environmental Engineer of the Board by e-mail immediately and subsequently by Post with full
details of such upset condition.

9.  The occupier shall always comply and carryout the order/directions issued by the Board in this
Consent Order and from time to time without any negligence. The occupier shall be liable for action as
per provisions of the Act in case of non compliance of any order/directions issued.

Special Additional Conditions:

The unit shall install retrofit emission control device, with atleast 70% Particulate matter reduction
efficiency on all DG sets with rated capacity more than 125 KVA installed within the industrial
premises before 30.06.2020 or otherwise the unit should be shifting to gas based generators by

employing new gas based generators. The retrofit emission control device should be tested from one
of the five laboratories recognised by CPCB.

AAdAditinanal Canditinne:
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11. ’l];he quarry shall adhere to the Ambient Air Quality / Ambient Noise Level standards prescribed by
the Board.

2. The quarry shall operate and maintain water sprinkling arrangements to suppress the fugitive dust

emission during mining operation.
3. The unit shall develop adequate green belt area in and around the quarrying area.

4. The unit shall not use ‘use and throwaway plastics’ such as plastic sheets used for food wrapping, |

spreading on dining table, etc., plastic plates, plastic coated tea cups, plastic tumbler, water pouches
and packets, plastic straw, plastic carry bag and plastic flags irrespective of thickness, within the
industry premises. Instead unit shall encourage use of eco friendly alternative such as banana leaf,
arecanut palm plate, stainless steel, glass, porcelain plates/cups, cloth bag, jute bag, etc.,

5. In case of revision of consent fee by the Government, the unit shall remit the difference in amount
within one month from the date of notification, failing to remit the consent fee, this consent order will
be withdrawn without any notice and further action will be initiated against the unit as per the law.

A.Shanmugam 2

District Environmental Engineer,
Tamil Nadu Pollution Control Board,
TIRUPPUR SOUTH
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GENERAL CONDITIONS

The occupier shall make an application along with the prescribed consent fee for grant of renewal of
consent at least 60 days beforc the date of expiry of this Consent Order along with all the required
particulars ensuring that there is no change in production quantity and emission.

This Consent is given by the Board in consideration of the particulars given in the application. Any
change or alteration or deviation made in actual practice from the particulars furnished, in the
application will also be ground for review/variation/revocation of the Consent Order under Section 21
of the Act.

The conditions imposed shall continue in force until revoked under Section 21 of the Act.

After the issue of this order, all the ‘Consent to Operate’ orders issued previously under Air
(Prevention and Control of Pollution) Act, 1981 as amended stands defunct.

The occupier shall maintain an Inspection Register in the factory so that the inspecting officer shall
record the details of the observations and instructions issued to the unit at the time of inspection for
adherence.

The occupier shall provide and maintain an alternate power supply along with separate energy meter
for the Air Pollution Control measures sufficient to ensure continuous operation of all pollution
control equipments to ensure compliance.

The occupier shall provide all facilities to the Board officials for collection of samples in and around
the factory at any time.

The applicant shall display the flow diagram of the sources of emission and pollution control systems
provided at the site.

The liquid effluent arising out of the operation of the air pollution control equipment shall also be
treated in a manner and to the satisfaction of standards prescribed by the Board in accordance with the
provisions of Water (Prevention and Control of Pollution) Act, 1974 as amended.

The air pollution control equipments, location of inspection chambers and sampling port holes shall be
made easily accessible at all time. _

In case of any episodal discharge of emission, the industry shall takc immediate action to bring down
the cmission within the limits prescribzd by the Board.

If applicable, the occupier has to comply with the provisions of Public Liability Insurance Act, 1991 to
provide immediate relief in the event of any hazard to human beings, other living creatures/plants and
properties while handling and storage of hazardous substances.

The issuance of this consent does not authorize or approve the construction of any physical structures
or facilities or the undertaking of any work in any natural watercourse or in Government Poromboke
lands.

The issuance of this Consent does not convey any property right in either real personal property or any
exclusive privileges, nor does it authorize any injury to private property or Government property or
any invasion of personal rights nor any infringement of Central, State laws or regulation.

The occupier shall forth with keep the Board informed of any accident of unforeseen act or event of
any poisonous, noxious or polluting matter or emissions are being discharged into stream or well or air
as a result of such discharge, water or air is being polluted.

If due to any technological improvements or otherwise the Board is of opinion that all or any of the
conditions referred to above requires variation (including the change of any treatment system, cither in
whole or in part) the Board shall, after giving the applicant an opportunity of being heard, vary all or
any o(f such conditions and thereupon the applicant shall be bound to comply with the conditions as so
varied.

In case there is any change in the constitution of the management, the occupier of the new
management shall file fresh application under Air (Prevention and Control of Pollution) Act, 1981, as
amended in Form-I alongwith relevant documents of change of management immediately and get the

necessary amendment with renewal of consent order.

In case there is any change in the name of the company alone, the occupier shall inform the same with
relevant documents immediately and get the necessary amendments for the change of name from the
RAaard
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19. The occupier shall display this consent order granted to him in a prominent place for perusal of the

inspecting Officers of this Board.

A. Shanmugam e ns e me

District Environmental Engineer,
Tamil Nadu Pollution Control Board,
TIRUPPUR SOUTH
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Category of the Industry :

__RED |

CONSENT ORDER NO. 2005131552278 DATED: 09/07/2020.

PROCEEDINGS NO.F.I415TPS/RS/DEE/TNPCB/TPS/W/2020 DATED: 09/07/2020

SUB: Tamil Nadu Pollution Control Board -CONSENT TO OPERATE - DIRECT -M/s. KMS
'K‘._ARUPPU'SA'MY QUARRY , S.F.No. 481/1B, MAIVADI villageMadathukulam Taluk and
Firuppur District - Consent for the operation of the plant and discharge of sewage and’or trade
cifluent under Section 25 of the Water (Prevention and Control of Pollution) Act, 1974 as amended
i 1988 (Central Act 6 of 1974) - Issued- Reg.

Ref: 1. Unit’s application for CTO direct through OCMMS dated 21.02.2020 and resubmitted with
additional details on 09.06.2020.

- SEIAA TN/F. No. 7030/1(a)/EC No.4085/2019 dated 21.11.2019.

. District Collector, Tiruppur Approval Na. Ka. 203,/ Kanimam/ 2016 dated 28.02.2020.

. IR.No : F.1415TPS/RS/AE/TPS/2020 dated 03/07/2020.

5. Minutes of the 181th DLCCC meeting held at O/o DEE, TNPCB, Tiruppur South on 06.07.2020

4= 2]

CONSENT TO OPERATE is hereby granted under Section 25 of the Water (Prevention and Control of Pollution ) Act, 1974 as
aneadad m IONS (Centml Aet 4 of 10720 (hereinafier refomed

CLSITed o 85 YThe Ay and e rules and orders made there ender 10
The Proprietor,
M’s . KMS KARUPPUSAMY QUARRY
S.J: No.481/1B,
MAIVADI Village,
Madathukulain Taluk,
Tiruppur District.

Authonising the occupier to make discharge of sewage and /or trade cffluent.

This is subject to the provisions of the Act, the rules and the orders made there under and the terms and conditions incorporated

under the Special and General conditions stipulated in the Consent Order issued earlier and subject to the special conditions annexed

This CONSENT is valid for the period ending November 20, 2024

A. Shanmugam p2oisyierh Summae

District Environmental Engineer,
Tamil Nadu Pollution Control Board,
TIRUPPUR SOUTH
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Tiruppur District.,
Pin: 642126
Copy to:

1.The Commissioner, MADATHUKULAM-Panchayat Union, Madathukulam Taluk, Tiruppur District .
2. Copy submitted to the Member Secretary, Tamil Nadu Pollution Control Board, Chennai for favour of kind information.

3. Copy submitted to the J CEE-Monitoring, Tamil Nadu Pollution Control Board, Coimbatore for favour of kind information.
4. File
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GENERAL CONDITIONS

The occupier shall make an application along with the prescribed consent fee for grant of renewal of
consent at least 60 days before the date of expiry of this Consent Order along with all the required
particulars ensuring that there is no change in Production quantity and change in sewage/Trade
eftluent.

This Consent is issued by the Board in consideration of the particulars given in the application. Any
change or alteration or deviation made in actual practice from the particulars furnished in the
application will also be ground for review/variation/revocation of the Consent Order under Section 27
of the Act and to make such variation as deemed fit for the purpose of the Act.

The consent conditions imposed in this order shall continue in force until revoked under Section
27(2) of the Act.

After the issue of this order, all the ‘Consent to Operate’ orders issued previously under Water
(Prevention and Control of Pollution) Act, 1974 as amended stands defunct.

The occupier shall maintain an Inspection Register in the factory so that the inspecting officer shali

record the details of the observations and instructions issued to the unit at the time of inspection for
adherence.

The occupier shall provide and maintain an alternate power supply along ‘with separate energy meter
for the Effluent Treatment Plant sufficient to ensure continuous operation of all pollution control
equipments to maintain compliance.

The vccupier shall provide all facilities to the Board officials for inspection and collection of samples
1n and around the factory at any time.

The occupier shall display the flow diagram of the sources of effluent generation and pollution control
systems provided at the ETP site.

The solid waste such as sweepings, wastage, package, empty containers, residues, sludge inciuding
that from air pollution control equipments collected within the premises of the industrial plant shall be
collected in an carmarked area and shall be disposed oif property.

The occupier shall collect, treat the solid wastes like food waste, green waste generaled trom the
cunteen and convert into organic compost.

The occupier shall segregate the Hazardous waste from other solid wastes and comply 1n accordance
with Hazardous Wastes (Management, Handling and Transboundary Movement) Rules, 2008.

The occupier shall maintain good house-keeping within the factory premises.

All pipes, valves, sewers and drains shall be leak proof. Floor washings shall be admitted into the
trade effluent collection system only and shall not be allowed to find their way in storm drains or open
areas.

The occupicr shall ensurc that there shall not be any diversion or by-pass of trade effluent on land or
into any water sources.

The occupier shall ensure that solar Evaporation pans shall be constructed in such a way that the
botlom of the solar pan is at least | m above the Ground level (if applicable).

The occupier shall furnish the following retums in the prescribed formats to the concerned District
office regularly.

a) Monthly water consumption returns of each of the purposes with water meter readings in Form-| on
or before 5th of every month.

b) Yearly return on Hazardous wastes generated and accumulated for the period from Ist April to 315t
March in Form—4 before the end of the subsequent 30th June of every year (if applicable).

¢) Yearly Environmental Statement for the period from 1st April to 31st March in Form -V before th¢
end of the subsequent 30th September of every vear(if applicable).

17 applicable, the occupier has to comply with the provisions of Public Liability Insurance Act, 1991 (o
provide immediate relief in the event of any hazard to human beings, other living creatures/plants and
properties while handling and storage of hazardous substances.

The ie\‘unm‘e nf thic raneent daec nat anthari7e Ar annrave tha ranctrintian AR an whantanl
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The occupier shall forth with keep the Board informed of any accident of unforeseen act or event of
any poisonous, noxious or polluting matter or emissions are being discharged into stream or well or air
as a result of such discharge, water or air is being polluted.

If due to any technological improvements or otherwise the Board is of opinion that all or any of the
conditions referred to above requires variation (including the change of any treatment system, either in
whole or in part) the Board shall, after giving the applicant an opportunity of being heard, vary all or
any eo(f such conditions and thereupon the applicant shall be bound to comply with the conditions as so
varied.

In case there is any change in the constitution of the management, the occupier of the new
management shall file fresh application under Water (Prevention and Control of Pollution) Act, 1974,
as amended in Form-II alongwith relevant documents of change of management immediately and get
the necessary amendment with renewal of consent order.

In case there is any change in the name of the company alone, the occupier shall inform the same with
relevant documents immediately and get the necessary amendments for the change of name from the
Board.

The occupier shall display this consent order granted to him in a prominent place for perusal of the
inspecting Officers of this Board.

A. Shanmugam pZ s o riem

District Environmental Engineer,
Tamil Nadu Pollution Control Board,
TIRUPPUR SOUTH


Akila Senguttuvan
46


9

(99 ]

0’.32 TBIT ()

A\ =T
A\ |/
TAMILNADU POLLUTION CONTROL BOARD
47
SPECIAL CONDITIONS
This consent to operate is valid for operating the facility for the manufacture of produ;:ts (Col. 2) at the
rate (Col. 3) mentioned below. Any change in the products and its quantity has to be brought to the
notice of the Board and fresh consent has to be obtained.
- SL Description Quantity Unit
' No. e
Product Details -

1., Rough Stone 90815 Cu.m/Five Years

2. | Topsoil 2640 Cu.m/Five Years ]

3. | Weathered formation 2496 Cu.m/Five Years |

This consent to operate is valid for operating the facility with the below mentioned permitted outlets
for the discharge of sewage/trade effluent. Any change in the outlets and the quantity has to be
brought to the notice of the Board and fresh consent has to be obtained.

Outlet No. %Description of Outlet Maximum daily discharge |Point of disposal :

in KLD _.
Effluent Type : Sewage

i

1 | Sewage 0.8 On Industrys own land __J
)

| Effluent Type : Trade Effluent :

The effluent discharge shall not contain
hereunder.

constituents in cxcess of the tolerance Limits as laid down
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Sl |Parameters Unit TOLERANCE LIMITS - OUTLETS -Ncs
No. Scwage Trade Effluent
1
1. |pH ;.5 to
2. |Temperature oC &
3. [Particle size of Suspended |- -
solids
4. |Total Suspended Solids mg/l 30
5. |Total Dissolved solids mg/1 -
(inorganic)
6. |Oil & Grease mg/l -
7. |Biochemical Oxygen mg/1 20
Demand (3 days at 270C)
Chemical Oxygen Demand |mg/l -
. |Chloride (as CI) mg/l -
10. |Sulphates (as SO4) mg/1 -
11. |Total Residual Chlorine mg/l -
12. |Ammonical Nitrogen (as N) |mg/l -
13. '%)tal Kjeldahl Nitrogen (as |mg/l -
1
14. |Free Ammonia (as NH3) mg/l -
15. |Arsenic (as As) mg/l -
16. |Mercury (as Hg) mg/l -
17. |Lead (as Pb) mg/1 - ] _
18. |Cadmium(as Cd) mg/l & .
19. |Hexavalent Chromium (as [mg/l -
Cr+6)
20. |Total Chromium (as Cr) mg/l -
21. |Copper (as Cu) mg/l -
22. |Zinc (as Zn) mg/l -
23. |[Selenium (as Se) mg/1 -
" 24. |Nickel (as Ni) mg/l :
25. |Boron (as B) mg/l -
26. |Percent Sodium % -
27. |Residual Sodium Carbonate |mg/l -
28. |Cyanide (as CN) mg/l -
29. |Fluoride (as F) mg/l -
30. [Dissolved Phosphates(as P) |mg/l -
31. [Sulphide (as S) mg/l .
32. |Pesticides mg/l -
33. |Phenolic Compounds (as  (mg/l 5
C6H50H)
34. |Radioactive materials a) micro -
Alpha emitters curie/ml
35 |Radinactive materials b).  Imicro =
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The occupier shall maintain the Electro Magnetic Flow Meters/water Meters installed at the inlet of
the water supply connection for each of the purposes mentioned below for assessing the quantity of
water used and ensuring that such meters are easily accessible for inspection and maintenance ard for
other purposes of the Act. '

a. Industrial Cooling, Spraying in mine pits or boiler feed.

b. Domestic purpose.

¢. Process.

The occupier shall maintain the Electro Magnetic Flow Meters with computer recording arrangement
for measuring the quantity of effluent generated and treated for the monitoring purposes of the Act.

Log book for each of the unit operations of ETP have to be maintained to reflect the working
condition of ETP along with the readings of the Electro Magnetic Flow Meters installed (o assess

pfﬂucn; quantity and the same shall be furnished for verification of the Board officials during
inspection.

The occupier shall at his own cost get the samples of effluent/surfacc water/ground water collected in
and around the unit by Board officials and analyzed by the TNPC Board Laboralory periodically.

Any upset condition in any of the plants of the factory which is, likely to result in increased effluent
discharge and result in violation of the standards mentioned in S1. No.3 above shall be reported to the
Member Secretary / Joint Chief Environmental Engineer-Monitoring and the concerned
District/Assistant Environmental Engineer of the Board by e-mail immediately and subsequently by
Post with full details of such upset condition.

Tlic occupier shall always comply and carryout the order/directions issued by the Board in this
Consent Order and from time to time without any negligence. The occupier shall be liable for action as
per provisions of the Act in case of non compliance of any order/directions issued.

The occupier shall develop adequate width of green belt at the rate of 400 numbers of trees per
Ilectare.

The occupicr shall provide and maintain rain water harvesting facilities.

The occupier shall ensure that there shall not be any discharge of effluent cither treated or untreated
130 SLONN Watier draiu al any point of time.

In the case of zero liquid discharge of effluent units, the occupier shall adhere the following conditions
as laid under.

1). The occupier shall ensure zero liquid discharge of effluent, thereby no discharge of untreated
treated effluent on land or into any water bodies either inside or outside the premises at any point o’
time.

1i) The occupier shall operate and maintain the Zero liquid discharge treatment components
comprising of Primary, Secondary and tertiary treatment systems at all times and ensure that the RO)
permeate/Evaporator condensate shall be recycled in the process and the final RO reject shall be
disposed off with the reject management system ensuring zero liquid discharge of effluents in the
premises. o _

iii) The occupier shall operate and maintain the reject management system effectively and recover the
salt [rom the system which shall be reused in the process if reusable or shall be disposed off as ETP
sludge.

iv) In case of failure to achieve zero discharge of effluents for any reason, the occupier shall stop its
production and operations forthwith and shall be reported to the Member Secretary/Joint Chiel
Environmental Engineer-Monitoring and the concerned District/Assistant Environmental Engineer of
the Board by e-mail immediately and subsequently by Post with full details of such upset condition.
v) The occupier shall restart the production only after ascertaining that the Zero discharge treatinent
system can perform effectively for achieving zero discharge of effluents.

Additional Conditions:
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1. The quarry shall treat and dispose the sewage through septic tank followed by dispersion trench

arrangements. _ o

2. The quarry shall not generate trade effluent at any stage of its quarrying and mining activity.

3. The quarry shall comply with all the conditions stipulated in the Environmental clearancs issued to

the quarry vide Lr. No. SEIAA TN/F. No. 7030/1(a)/EC No.4085/2019 dated 21.11.2019.

4. The quarry shall carry out the rough stone and gravel mining operation as per the conditions
di

stipulated in the mining plan approved by Assistant Director (Mining and Geology), Tiruppur.

5. The quarry shall comply with the conditions stipulated in the mining lease order issued to the quarry
by the District C

ollector, Tiruppur vide Na. Ka. 203/ Kanimam/ 2016 dated 28.02.2020.

6. The mining operation and the vehicle movements shall not cause water and air pollution.

7. The drilling and blasting operation shall not cause noise and vibration to the neighbouring
community.

8. The mining operation shall not make any adverse impact on the flora and fauna in the ncaiby area.

9. The mining operation shall not make any adverse impact to the nearby habitations.

10. The unit shall not use “use and throwaway plastics’ such as plastic sheets used for food wrapping,
spreading on dining table, etc., plastic plates, plastic coated tea cups, plastic tumbler, water pouches
and packets, plastic straw, plastic carry bag and plastic flags irrespective of thickness, within the
industry premises. Instead unit shall encourage use of eco friendly alternative such as banana leaf,

arecanut palm plate, stainless steel, glass, porcelain plates/cups, cloth bag, jute bag, etc.,

11. In case of revision of consent fee by the Government, the unit shall remit the difference in amount
within one month from the date of notification, failing to remit the consent fee, this consent order will
be withdrawn without any notice and further action will be initiated against the unit as per the law.

!i

A. Shanmugam 2= i

Dt 2057 ¥ 1530 M 05 W

District Environmental Engineer,
Tamil Nadu Pollution Control Board,
TIRUPPUR SOUTH
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PHOTOGRAPHS

DISTANCE FROM 9™ RESPONDENT’S LAND TO APPLICANT’S LAND

@ 9th Respondent’s land 0

where quarry is situated

Applicant’s land

53


Akila Senguttuvan
53


DISTANCE FROM PATHWAY TO THE APPLICANT’S LAND

Pathway

P S S —
Applicant’s

land
o]
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